IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO. 142 of 2007

SUNANDA RAJE SHI TOLE & ORS. ... .. APPELLANTS

VERSUS

STATEOF MP. & ORS. ... RESPONDENTS

ORDER

The matter is only at the stage of investigation

and no order adverse to the appellant has so far been

made.
We, accordingly, dismss the appeal.
......................... J
[ HARJI T SI NGH BEDI ]
........................ J
[ CHANDRAMAULI KR. PRASAD]
NEW DELHI

APRI L 28, 2011.



